
S V 	 - 

CENTRAL AD1INISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

No.O.A.828 of 1996 

Date of Order s 21.6.1999 

Present : Hon'ble 'Ilr.Justica $.N,(llid. Vice_ Chairman. 

Hon'ble Intr.B.P.Siflgh, Administrative Iatiber. 

(IALAY KUfAR •MITY & ORS. 

Vs, 

UN ION OF INDIA & URS. 
( S. .RA IL WA v) 

For the appliCaflt8 : 	Mr, Be C, Sin hat ca.iflsel. 

For the respondentss 	Mr.P.Chatterjeetcnsl. 

ORDER_ 	- 

S.N.MaluiCk' V.0 

when this matter is taken opt it is submitted by t.B.C. 

Slaha, the ld.cajnsel for the applicants' that his-clients 

do not want to proceed with this matter as all the remedies 

prayed for In the O.A. have SiflCe been granted to them. 

:2. 	Under such cirGjmst8nce8 the application. is dismissed 

for nonprOS8oJ tian. ho order is passed as to costs, 

(S,N.I'ilick) 

Admlxi i9tratiu e Iarrb er 	 Vice- Chairman 

r. a. 


